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Statutorv Resolution

The following Resolution given notice of by Proi C. Ravindranath'
Minister for Education has been admined.

*WHEREAS the Managers of the following schools have

closed their schools after obtaining favourable Judgmenls from the

Hon'ble High Court of Kerala contirmed by the Hon'ble Suprente

Court. 'fhe closure ofthe schools are against th€ interest ofpublic and
pupils studying in those schools;

l. AI'rP School, Malapparamba
Kozhikode city Educational Sub District
Kozhikode Revenu€ District,

2. AUP School, Palatu
Kozhikode city Educational Sub District
Kozhikode Revenue District,

3. AM LP School, Mangattumuri
Kondotty Educational Sub District
Malappuram Revenue District,

.1. PM LP School, Kiraloor
Vadakkanchery Educational Sub District
Thrissur Revenue District,

AND WHEREAS the Govemm€nt proposss to take over the
aforesaid four schools in pubJic interest under sub-section (l) o1'

section I5 of the Kerala Education Act, I958 (6 of 1959). for
managing the same more effectively;

AND WHEREAS under the proviso to sub-section (l) of
section l5 of the Kerala Education Act. 1958 (6 of 1959) and
notification under the above sub-section shall not be issued unless the
proposal of the Government for taking over is supportcd by a

resolution of the Legislative Assembly;

NOW THEREFORE. this House hereby resolves to pass a

resolution to take over the atbresaid four schools under sub-se,ction ( | )
of section | 5 of the Kerala [ducation Act. I 958 (6 of 1959)".

P. Ja-yalekshm i.
Scc rcll r_r' - i n -c ira rge.


